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Election Petitions 

887. Shrt B. N. Kureel: Will the 
~ e  of Law be pleased to state: 

(a) the number of election petitions 
received by the Election Commission 
regarding the Lok Sabha elections of 
1957; and 

(b) the number of election petitions 
disposed of by the Election Comm:sSlon 
und':'r S:ction 85 and under SectloD 
86 of the Representation of the Peo-
ple Act. 1951 separately? 

The Deputy MIDlster of Law (Shrl 
lIaJamavls): (a) The number of ell>C-
tion petitions rE'cl'ived by the EJec-
tion Commission regardin, the Lok 
Sabha e1ection.II of 1957 is fifty-nine. 

(b) OUt of this number. one petition 
was dismissed by the Election Com-
mission under Section 85 of the Re-
presentation of the People Act, 1951. 
lind fifty-seven petitions were referred 
to Election Tribunals tor trial unrter 
e~  88. It may be added that on .. 
p!!t:tion was allowed to be withdrawn 
under Section 110 ot tbe Act. 




